IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, KOLKATA

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER
AND
SHRI SANJAY AWASTHI, ACCOUNTANT MEMBER

3T 39T F/ITA No.1406 & 1407/KOL/2023
(fraRoT 9§ / Assessment Year : 2011-2012 & 2012-2013)

Mayurpankh Vincom Pvt. Ltd, | Vs | ITO Ward-13(3), Kolkata
66, Salkia School Road,
Salkia, Howrah-711106

PAN No. :AAFCM 8753 N

@ardremedt /Appellant) - (aeadft / Respondent)

foruifet Y 307 & /Assessee by | : | Shri Avijit Ghosal, Advocate

TSIET &Y 31T & /Revenue by . | Shri Abhijit Adhikary, Sr. DR

geraTs T dRIW / Date of Hearing ;| 18/11/2025

GIYuT ST ari@/Date of Pronouncement |- | 18/11/2025

MEA/ORDER

Per Bench :

These two appeals filed by the assessee against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, both dated
20.10.2023 for the assessment years 2011-2012 & 2012-2013.

2. Shri Avijit Ghosal, Id.AR represented on behalf of the assessee. Shri
Abhijit Adhikary, Sr. DR appeared on behalf of the revenue.

3. We primarily adjudicate the issue for the assessment year 2011-2012
as the issue is common for both the assessment years 2011-2012 & 2012-
2013.

4, It was submitted by the Id. AR that the primary issue was that the
assessee had purchased shares to an extent of Rs.48,72,000/- from M/s
Crown Commotrade Pvt. Ltd. Ld. AR drew our attention to page 82 of the
paper book which is a ledger account of M/s Crown Commotrade Pvt. Ltd.

in the books of assessee, the same reads as follows :-
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4,56,97,000.00

4,56,97,000.00

Ld. AR also drew our attention to page 81 of the paper book, which

S.

is a bank account of the assessee maintained in Dhanalakshmi Bank Ltd.
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sro. Prodect Beme : DEANME
92, Code :186
OLHOTTR - ;3550&
Aczount No : 018606200000823
Customer Neme : M/S.MAYURPANKH VIRCOM PVT LTD
Customer Accress: 52 CANNING STREET
GROUND -FLOOR
KOLKATA
WEST BENGAL
KOLKATA - 700001
amount in INDIAN RUPEES
SATE VALUE DATE TRANSACTION Cheque No DEBITS CREDITS BALANCE
13/10/2011 13/10/2011 B/F .. 0.00 43,884.44 43,884.44
15/13/2011 15/10/2011 MAYURPANKH/PHARSHA 020000022515 0.00 55,00,000.00 55,43,884.44
17/13/2011 17/10/2011 TO CLG : ASTHVINAYAK 0000007£5651 30,00,000.00 0.00 25,43,884.44
STO
17/10/2011 17/10/2011 TO CLG : ASHTVINAYAK 000000755652 25,20,770.00 0.00 23,114.44
18/1C/2011 19/10/2011 ASTHVINAYAK STOCK 765654 35,00,000.00 A 0.00 -34,76,885.56
BROKING PVT LID-000277
19/10/2011 19/10/2011 MAYURPANKH/PHRRSHA 000000843822 0.00 35,00,000.00 23,114.44
21/16/2011 22/10/2011 BY CLG ~ HDF 000020873914 0.00 8,916.70 32,031.14
12/11/2011 12/11/2011 TO CLG : EAST INDIA 000000765655 4,300.00 0.00 27,731.14
18/11/2011 18/11/2011 ASTHVINAYAK STOCK 0.00 1,00,00,000.00 1,00,27,731.14
BROKING PVT-1322826576
19/21/2011 19/11/2011 FORT/MAYUR 000000765658 98,50,000.00 0.00 1,77,731.14
137/12/2011 .3/12/2011 FLAME/MAYURANKH 000000765659 1,50,000.00 0.00 27,731.14
05/01/2012 05/01/2012 ASTHVINAYAK STOCK 765656 20,17.890.88 0.00 -19,90,159.74
BROKING PVT LT2-000179
0570272012 ©5/01/2012 MAYURPANKH/JAMINA 000000265823 0.00 20,20,000.00 29,840.26
09/C17/2012 10/01/2012 BY CLG - UTI 000000010771 0.00 62,719.60 92,559.86
15,€272012 15/02/2012 CONQUER/MAYURPANKH 0000C07A5657 42,000.00 0.0¢ 50,559.66
29/02/2012 29/02/2012 TO CLG : EAST INDIA 0000C0004984 5,800.00 0.0¢C 44,759.86
TEAURSZCLI TEYTESINLI OASTHVIN ¥ OITOCK TEREsl 53.30.000.CC .00 -49,55,240.14
BROKING LTD~ coc»wn
PRINIANTY WANCTIR NAYVIROMERY. 0.00 50,00,000.00 44,759.86

DEITL

FrOTIE - TAE

o

2,72,759.86
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6. It was the submission that M/s Crown Commotrade Pvt. Ltd. had

provided the assessee Rs.4,56,97,000/-. The assessee had refunded
amount of nearly Rs.4,07,25,000/- and for the balance of Rs.48,72,000/-,
had purchased the shares in M/s Crown Commotrade Pvt. Ltd. It was the
submission that the said bank account in respect of M/s Dhanalakshmi
Bank Ltd. was the account from which the refund of the monies to M/s
Dhanalakhsmi Bank Ltd. was made. When the Bench asked regarding the

receipt of the money by the assessee, the Id.AR drew our attention to page
66 to 70 of the paper book which are the copies of the assessee’s bank

account maintained with Bank of Maharashtra, the same reads as follows:-

- -
3 ‘ O
gun"'»‘ CF OC COUNT RANK OF MAHARASKTRA H MAYURPANKH VINCOM PVT LTD ;

: KOLKATA M G RD WEST { 52,CANNING STREET
EASTERN PLAZA 1611ST FLR H
MAHATMA GANDHT 8D KOLKATA ! KOLKATA
Branch Code @ 949 H 00700001 1504
accaynt No. : 60039010734 Tnt. Rate : 17, p.3. . )
Product : Cur-Gep-Pub-Corp-NonRura} timit: . 0.00 Draving :o;eor. a,
e 5,192.00Cr Uncleared Amount : .
. ;?;i?;:?y“?]?:;? Statement From 01/04/2010 to  18/01/2011 Page No. : 1
é'lz'ement Date - 1R/D1/2011 Statement Time : 10:14:21 s
“Past valye Details Cha. Ko Decit Credit Balance
‘maie Date . TS
120,282 .00Cr. "
RROUGHT FORWARD : . 0, iCe.
16706750 16/04/10 BY TRF 22,00,000.00¢ 23,207297.00Cr
RTGS SAMPURNA TIf UP  PVT LTD DLXBH10106000086 ..
14/04/10 16/04/10 REMT THRU CHQ 805456 23,00,000.00 ¥ 20,282.00¢
RIGS ASHOK KAYAK MAHBH10106298R6 v ,
i 20,227 0DC~
16/06/10  16/04710 NEFT/RTRC COMM 55.00 e — - 1 o0 s mey —
¢ pesrn 0/0s/m RY TRf {BH101100003¢7 STunoan. AT Y 51.20,227.0007
S RTGS SAMPURNA TIE UP DVY LTD n i i
/08710 2@,/01-/;0 REMT THRI CKQ 805458 5,00,000.00 < 46,20,227.000 i
RTGS SAG TNFRASTRUCTURE DEVELOPER MAWBN1D11030647 o
Sof0e/10 20/04/18 NEFT/RTGS CONN. ss.00 < 620172 000 |
20/0¢/10  20/04/10 REMT THRU CHQ 805457 14,00,000.00 <~ 32,20, .0
RTGS ASHOY tAYAN MANBH1011030649 . ;
20/04410  20/04/10 HEFT/RTGS CONM._ ss.00 < ??5225135(‘3;:, i
22/06 710 2270410 QEMT THRU CHQ an5L62 v%.cp,nnn.on../ yeid, Rl
’ RTES ASHOK KAYAN MAHRK1011230919 v
20,062.00Cr
2/04f10  22/0¢/1C EFT/RTGS COMM. 55.00 L7,
35‘24?& zg'/ni/}g W orRE 38,00,000.00< ¢s.20,062.00Cr |
T RTES SAMPURNA TIE LS  PVT LTD DLXBH10112000141 000000 7 10.062.00¢r |
22/04/18  22/04/1D CHQ XFER WD 805460 38,10, 00« W10, - i
7”119411;5- 22/04/10 OWN (RO XFER [P BONTET 16,00,000.00( ?3,10,323.38‘(’:
22 22/04/10 REMY THRU (HC 205461 14,00,000 00 ¥ .10, L0000y
RTGS ASHOL KRYAN MAHBH1011231091 |
22/04/10  22/04/10 NEFT/RTRS COMM, 55.00 ‘_( 7‘1‘1)60?1:1;(’33;
26104/10 26/04/10 REMT THRU CHQ 805455 7,00,000.00 1,007, i
: RTGS Venkatesn Sales Pvi Ltd MAHBH1011631705 9 952 OOCrf
- 26/00/10  26/04/10 NEFT/RTGS COMM, $5.00 4 o 4 50,09,952.00C
foLndng /19 29/0e/10 OWH CHO XFER DP 04455 50,00,000.0 B 9'952'00(‘
aLfo 29/04/10 REMT THRU CHQ 805463 50,00,000.00 + 1952000,

v N RTGS ASHOK KAYAR HAHBH1011932507 o 00 o 597 00¢r!
29/04/10  29/0¢/:0 NEFT/RTGS COMM. | . ~ < L897.

i 0&;05’/10 04’/05/10 BY IRF H10124500170 9,00,000.00 9,0%,897.00Cr

} RYGS RANGOLI DISTRIBUTORS PVT LT DLXBH1OU o
€4/05/10  04/03/30 OWN CHQ XFER DP 804303 ¢ 25,00,000.00 % 34.0:,::‘;.%6‘%

. 04/085/10  04/05/10 REMT THRU CHQ 805464 34,00,000.00 B87. !
\ RTGS ASHNX KRYAN MAHBH1012433366 55.00 < 9 842 001'?
04/05/10 NEFT/RTGS COMM. 55. . .00C;
08/05/10 OWN CHQ XFER DP 804406 40,00,000.00 ig,?,:‘ztg-g
117050 11/0%/10 REMT THRU CHQ 805466 10,00,000.00 ~ 39,09,842.
RTGS SHREE SHANKAR SAW MILLPVT LT MAHBH1013134860 an.09. 707 00d
11/63/10 11/05/10 NEFT/RTGS COMM. 55.00 {E'\Q 3i7‘0'{
11/05/16 11/05/10 REMT THRU CHQ 805465 20,00,000.00 ,09.737. 0
RTGS VENKATESH SALES PVT LTD MAHBH1013134861 ) . ;
11/05/10  11./05/10 NEFT/RTGS COMM. 55.00 ..( J 1260;‘;7?’—2‘:}0%
17/05/10 17/05/10 NWN CHQ XFER DP 804906 .y 40,00,000.00 . aé'na'ﬁé 0
17/05/10  17/05/10 REMT THRU CHQ 805469 10,00,000.00 09,73
RTGS SHREE SHANKAR SAW MILLS PVT MAHBH1013735942 0.0% 477 28
17/05/10  t7/05/10 NEFT/RTGS COMM. 55.00 ™ 09,
CARRTED FORWARD :

20,09,477.00Cr
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rul @
CIATEHERT ¢ BANK 0F NAHARASHTRA T MAYURBANKH VINCON T LTD
AOLXATA W 4 RD WEST Y S2.CAMNING STREET
FASTERN PLAZA 161187 FiR !
HAHATMA GANDHT RD KOLKATA 1 KOLKATA
Rranch Cods - 949 1 0070000
Sraint Ne - 4039MMIAG b, Rate . 1904 p.a
AR b o Ny ) Linjt: 0.00  Draving Pover: 0.00
Tearan Radines - 5,192.0¢r lineleared nount ; 0.00
ey Statenent Fron 03/04/2010 1o 18/01/2001 Page o : 2
SRR Gae Qi Statement Tine : 10:16:21
Details hg. Mo, - Debit Credit Balance
it ) .
T FORRARD - 10,09,732.00
IR e RENT THRU CHo 805471 20,00,000.00 ¢ 20,09,677.00cr
TEC QSHOE KAVAN MAHBH1013735963
VIR ing i NEFT/RTAS MM . ) §5.00 "// 20,09,622.00¢r
BT ONERNY, RENT THRU CHg 805410 20,00,000.00 §,622.00¢r
3133 ABISHEY Bnss HARBRI013735971
L - TSR HEFTIRTES. (oMY, .00 9,961,001
Bi05/n RY €18 01327 1.00.000,00‘/ 1,09,567.000r
e B (g 801914 1,00,000.00¢ 2,09,561.00¢r
"% B THF 44,00,000,00 46,09,567.00¢r
ECTRONK CONMOTRADE  BYT (1 DL XBR10141001087
WGP 2 ne - THRY €HO 805472 45,00,000,00% 1,09,567.00¢r
ASHOK KAYAR HARBHL014137002
Rl NEFT/RTAS oMK, 55,004 1,09,512.00¢
e (H) YFER WD 805413 80.000.00-/ 9,512,00cr
TS0 ez B TR 40,25,000.00 v 40,5¢,512.00¢r
KICS CRONN COMMATRADE  pV7 (Tp DLXBH10145003143 '
AT BT (H 809474 40,00,000.00 ¢ 54,512.000r
s 20K KAVAN KARBAL014537703
oo WEETIRTAS COMN. 55.00 ¥ 4,457.00r
BY TE 28,00,000.00 4 28,54,457.000r
5 OUSKEAR DEALCONN BYT 1Tp DLXBHL0147004210
PR eres RENT THRU (o 805475 28,00,000,00 54,457,00¢r
6 ACHOK KAYAN MRHBH1014 38114
s NEFT/RIRS ComN, 55,00 4 - $4,402,00¢r
g/ W TR 12,00,000, 00~ 12,5,402.00¢¢
FC ALY TRACON VT (7] HDFCHI0151253385 ~/
’ T BT B TRF 8,00,000.00 20,54,402.00¢r
CEWORTH SECORITIES VT (1D HDFCRI0151252492
R (N0 XFER WD 805479 20,0,000.00" 54,402.00¢r
Vit CHO XFER 4D #0580 0,000.00 f 4,402.00cr
DWN CHG XFER Dp . RI0506 27,50,000.00‘(/ 21,9, 402,00¢r
v RENT THRY CH 805477 0,9,000.00 44,402,000 !
Rruﬁ ASHOK (AYAN HANBHL015640115 4// i
8610 65/ KEFT/RTES conN, 55.00 - i A37.000r f
/0810 85/ OHN CHO XFER DP 810308 o 31,50,000,00 32,3,307.00cr |
0704120 ﬂ7’ﬂv!!0 RENT THRY Cho BO5478 32,00,000.00 v W,30.000r ¢ |
RTRS ASHOK KAYVAN NRHBA1015840266 \,11
106110 17/ﬁnlm NEFT/RTAS CoNN, 55.00 Y , 3,292,000 +
i/ B TRE 10,00,000.00 Y 30,34,292.00¢r 5
KON CONNQLRADE  oyT (7D DL XBHL0142010609 , .
ilsin RENT THRY CHO R05481 27,00,000.00 3,34,292.00r
N ﬁsW Kavan MAKBHI016241554

REFT/RTAS Comm,
o IRf
ARRTED FARMARD

35.00 ¢
“22,00,000.00

3,3,290.000¢
25,3, 230, 0c
1,3,237.000r

[ — BT

5,31,65,000.00

BE ﬂnnmed Plaase Check The Transaction Nith Extra Care,

5,36,51,045,00
By & Levter 0F Aubhority fhaver g MUMPV unlde'
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1 ACCOUNT  BAMK OF MAHARASHTRA
KOLKATA K 6 RD WEST
EASTERN PLAZA 1611ST FLR

NAHATMA GANDHI RD KOLKATA

ITA No.1406&1407/KOL/2023

i HAYURPANKK VINCON PYT LTD
| 52,CANNING STREET

'
|

sty { KOLKATA
rancn Loge : 007
Account No, : 60039010734 Int.oﬂgct'g0¥ 1,158 p.a
frncm » Cur-Gen-Pub-Corn-HonRural Linit; ¥ 0.00  Draving Pover: 0.00
/llaa;::vﬂa\:;‘kn 2 0.00 Uncleared Amount : 0 ¥
i B Lo S ' Statement From 01/01/2011 to  30/04/2011 Pa )
Statement Date : 04/05/2011 Statement Time : 12:13:2 ! e
“Post Value il i i
445 o Details Chq.No. Debit Credit Balance
"""" BROUGHT FORWARD :
/01 CART CHG 17,250 - 17.5 0 i
11/02/11 CART CHG 17,500 « 1 0 ¢
0R/04/11 A/ CLOSE s
TR 10 95601009493 o e
*®
CLOSING BALANCE : 0.00
Statement Susmary Dr. Count 1 Cr. Count 0 5,192.00

In Case Your Account

BTNRY. Halder

Is Operated By A Letter 0f Authority/Pover 0f Attorney Holder, Please Check The Transaction With fxtra Care.

123 END OF STATENENT #32

U eUs pa

2,900,000 00 " s
Plaase fherk Tha Tra

7. It was the submission that as the transactions with M/s Crown

Commotrade Pvt. Ltd. were genuine, the addition made by the AO in

respect of the said credit of Rs.4,56,97,000/- is liable to be deleted.
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8. Ld. AR also drew our attention to page 83 of the paper book, which
is the bill for the purchase of equity shares worth of Rs.48,72,000/- in M/s
Crown Commotrade Pvt. Ltd. The copy bill has been issued to M/s Crown
Commotrade Pvt. Ltd. is placed at page 83 of the paper book, the same

reads as follows :-

MAYURPANKH VINCOM PVT. LTD. €z)
66, SALKIA SCHOOL ROAD, HOWRAH — 711106.

BILL

Date: 02/03/2011

To,
Crown Commotrade Pvt. Ltd.
19, Nityadhan Mukherjee Road,
Near Howrah Police Station,
. Howrah — 711106.

Particulars No.of Share Rate Amount
Being the cost of Equity Shares of 48,720 100.00 48,72,000.00

M/s. Seaside Vinimay Pvt. Ltd.

(Rupees Forty Eight Lacs Seventy Two Thousand Only) 48,72,000.00

For Mayurpankh Vithd.
th. Signatory

9. In reply, Id. Sr. DR submitted that in the course of assessment

summons had been issued to the directors of M/s Crown Commotrade Pvt.
Ltd. and no one had appeared. The source of funds from M/s Crown
Commotrade Pvt. Ltd. has not been proved. It was the submission that this
money was basically the funds of M/s Patra Bastralaya. It was submitted

that the investigation report in the case of said M/s Patra Bastralaya
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showed this transaction. It was the prayer that the addition as made by the
AO is liable to be upheld.

10. At this point, the Id. AR was requested to show as to how the money
had travelled from the bank account maintained with Bank of Maharashtra
to Dhanalakshmi Bank Ltd. for the purpose of refund. Especially in view of
the fact that whenever money have been received, the money have been
withdrawn by either Shri Ashoka Kayan or one Shri Abhishek Bose.
Substantially, the withdrawals are made by Shri Ashok Kayan. It must be
specifically mentioned here that the balance sheet of the assessee has also
been perused which has been placed in the paper book at page 36 which

reads as follows :-

- (30
- MAYURPANKH VINCOME PRIVATE LIMITED T
. ° BALANCE ’THEET AS AT 315! March; 2011 ‘
' o : As At 31st As At 31st
. : March, 2011 March, 2010
SCHEDULE Rs. P Rs. P.

» SOURCES OF FUNDS

. SHARE HOLDERS FUNDS

Share Capital

778,000.00

778,000.00

P Reserves & Surplus . 2 67,122,000.00 67,122,000.00
» TOTAL - 67,900,000.00 67,900,000.00
APPLICATION OF FUNDS
» Investment 3 157,344,542 .34 64,751,464.00
CURRENT ASSETS:
» LOANS & ADVANCES
Sundry Debtors 4 3,109,500.00 3,109,500.60
Cash & Bank Balances 5 3,652,475.63 110,232.00
6,761,975.63 3,219,732.00
P Less : CURRENT LIABILITIES
& PROVISIONS 6
.Current Liabilities & Provisions 96,240,936.00 107,102.00
Net Current Assets 89.478,960.37 3,112,630.00
.HISCELLANEOUS EXPENDITURE
..,To the extent not written off or adjusted)
Prebiminary Expenses 15044.00 22,566.00
@ rofit & Loss Alc 19374.03 13,340.00
TOTAL - 67,900,000.00 67,900,000.00
.H-.»:es on Accounts 7 The Schedules annexed to and notes on accounts
b form an integral part of Balance sheet.
In izrins of our report of even date RUVIICTENIH VINCOAT DV

R MANABENDRA BHATTACHARYYA & CO.
(CH.ARTERED ACCOUNTANTS)

® [\ Latla

MIT SHATTACHARJEE )
OPRIETOR)
g S-NO-- 50714)

Place : Kolkata

Date :2nd day of September, 2011

Remras

o

VIRCDE] OVT
mv\)wr\ Kv«'h?m— PWLA,L

WIO-HOmMD -0
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11. The name of Shri Ashok Kayan nor Shri Abhishek Bose is seen as a
debtor. This is also admitted by the Id. AR. Here it would also be worthwhile
to specifically mentioned that the balance sheet and profit and loss account
are audited by a chartered accountant under the name and style of Amit
Bhattacharjee. Now, these facts clearly show that in the course of the
reopening the details of the investigation report was made available to the
assessee. In the course of assessment proceedings, the details of the
investigation report was issued to the assessee. Multiple opportunities were
given as mentioned by the AO throughout the order. Even the AO has
exceeded his jurisdiction and tried to assist the assessee by issuing notices
u/s.131 of the Act which, in fact, he is not expected to do. The creditors are
those of the assessee and it is for the assessee to prove the transactions.
12. It would also be worthwhile to mention here that when the assessee
was asked to show the details of the shares purchased on behalf of M/s
Crown Commotrade Pvt. Ltd., it was submitted that it has not been asked
for by the AO. In short, instead of discharging the assessee’s duty of
proving the creditors, the assessee is shifting the responsibility of proving
the accounts of the assessee to be true and correct on the revenue. The
bank account of the assessee maintained with Bank of Maharashtra and
M/s Dhanalakshmi Bank Ltd. being available with the AO and the AO
having even the balance sheet and profit and loss account of the assessee,
surprisingly did not find it in his wisdom even asked for special audit insofar
as the entries in the bank account were not reflected in the balance sheet

and profit and loss account of the assessee. How these money transferred
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to Ashok Kayan and Shri Abhishek Bose and such other persons or
companies have been accounted in the balance sheet and how the entries
are passed and surprisingly not traced nor tracked. The AO has only blindly
taken a stand that the assessee has not proved one transaction. When
there are multiple transactions sitting in the bank account and in black and
white before him. There is substantial failure on the part of the AO to do
any proper investigation. The assessee has also totally failed to prove the
transactions with M/s Crown Commotrade Pvt. Ltd. The AO talks about
layering of funds, however, what has been done by the assessee has not
been brought out entirely, only one part of the transactions indulged by the
assessee has been looked into, major portions still remained outside the
investigation. Even the directions given by this Tribunal in various decisions
earlier rendered, such as in the case of M/s Bisakha Sales Pvt. Ltd., ITA
No0.1493/Kol/2013, order dated 19.09.2014, reported in (2014) 52
taxmann.com 305 (Kolkata-Tribunal) and Star Griha Private Limited,
passed in ITA No.1244/Kol/2013, order dated 14.08.2014, surprisingly, he
has not been followed nor considered. The Id. AR has sought for setting
aside the issues to the file of [d.AO for readjudication. This prayer of the Id.
AR is also not liable to be accepted insofar as substantial opportunities
have already been granted to the assessee and the assessee has
miserably failed to prove these transactions. Admittedly, there are
deficiencies in tracking the money trailed by the AO but there is substantial
failure on the part of the assessee to prove the credits. The assessee

having failed to prove the transactions and the assessee having only given
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the name, drew attention the purchase of shares on behalf of M/s Crown
Commotrade Pvt. Ltd. to an extent of Rs.48,72,000/-, unfortunately, does
not give any evidence for the credit entry of Rs.4,56,97,000/-. A perusal of
the bill issued by the assessee to M/s Crown Commotrade Pvt. Ltd. also
does not show from where the shares have been purchased or from whom,
or whether the assessee is acting as an agent, no details as to how the
purchase cost has been paid, has been shown. In fact, there is no entry in
the bank accounts nor has it been shown as to how the payments have
been made for the purchase of these shares. Even the ledger account
shows only investment. Voucher numbers are there and the connected
vouchers have also not been produced. In short, no evidence whatsoever
credible has been produced to substantiate the assessee’s claim of the
receipt of Rs.4,56,97,000/- from M/s Crown Commotrade Pvt. Ltd., thus,
the identity, creditworthiness and much less, the genuineness of the
transaction with M/s Crown Commotrade Pvt. Ltd. having proved. This
being so, we are of the view that the addition as made by the AO and as
confirmed by the Id.CIT(A) is liable to be upheld and we do so.
Consequently, the appeal of the assessee for A.Y.2011-2012 in ITA
N0.1406/Kol/2023 is dismissed.

13. For the assessment year 2012-2013, the addition is in respect of
amount of Rs.80 lakhs and for the same findings as for the assessment
year 2011-2012, the order of the AO and that of the Id. CIT(A) stands
upheld. Thus, the appeal of the assessee for A.Y.2012-2013 in ITA

No0.1407/Kol/2023 is also dismissed.
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14. In the result, both appeals of the assessee are dismissed.

Order dictated and pronounced in the open court on 18/11/2025.

Sd/- Sd/-
(SANJAY AWASTHI) (GEORGE MATHAN)
J@r JeEg/ ACCOUNTANT MEMBER WW/JUDICIAL MEMBER
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